
gfiW-W»67 WW2 ardewoworfio/wu-

mu/finmo—m /20M*16

am‘fiv an MC Q: WWFM R

Wm my?”
wafisfinzwmmfim

mm

mm

111114, ans (a)
(W 3717??!)

NW. 1mm, 1 Ind, 2013

W Is. 1939 w m

am mm mm

W 313W»?

WT 151/354 20187271(30)-2017

m, 7W7? 2019

31131137"

V0311rh52

W m GTTETR’ (W 6W 3W vmm, mam 3%? mm W W 111337?)
aimfiiam, 2017 (Tm m 24mm mail a 9-1 2013) m um 1 3:1 mm (3) 3? mm W an

mmmgfimfiwfiwfiwfifimafiafiflmm av? mafizw) marmevfirfinm

uqa mm film W @I

an?" 1%

WM m1,

am 32.21 Wm

H40 RPH mleanranlrlAZOlK DAT/w



2 ammmwmmw7mfi, 201a

lN pursuance ofthe provisinna nf clause (3) uf Article 348 of the Constitution, the Governor lS

pleased to order the publicauon of the following English translation of notification no. l8l/XXXV7I7

20l8»2»l(30)—2017r dated March 7, 2018:

N0. lsl/XXXV-erOlS-Z-IUOXZOI7

1%?ch Mlle/(now ‘ March 7‘ 20 l 8

IN cxcrclse of the powers under subsection (3) of section I of Lhc Umr Pradzsh Aadhaar

(Targeted Delivery of Financial and Other Subsidies, Benefits and Services) Act, 2017 (UP. Act no. 8

of2018). the Governor is pleased ta arpnim the data of publication of this notificatiun in the Gazette as the

date an which the said Act shall come into force.

By OYdH,

SANJIV SARAN,

Apar Mulrhya Sachiv,

mowuqotfiorqodlo 940 W (l%o)rzma (marysss afim (muga/fio/m):
mowoépmovvotfio a mo Wizowrasaa) 7500 m (Wfl/fio/W)»

040 KPH myojanrnnu-LQGIR DATAVX
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In ptiisunnee til‘ the provisions ofclause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication ol'tlic following English translation orthe llttnr Pradesh Aadhnnr (VittiyaAut Anya Silhilyikiyon. I’rtisuvidhzitin Atir Sewaon Kn Lakshit Paridtin) Adhiniyam. 20I7 (Uttar l’rztdesh
Adhiniyuni Snnkhya 8 nt'zt] l8) as passed by the Uttar Pradesh Legislature rind assented in by the Governor
on January 5. 2018:

1‘] IE UTI‘AR PRADlzsl I AAI)I IAAR ('I‘ARGETEI) DELIVERY OI" FINANCIAL
AND OTHER SUBSIDIES, IIIZN

'

TS AND SERVICES) ACT 2017

(UP. Act No. 8 of2018)

(Ai- [71m ml by «he Ullar Prriileih Lem/quire)

AN

At‘l

[it provide far, as u xtlm/ gnverlltmw ”mature, ufliclem, Inmlyiarenl, mu]
“ligand lit-lively n/ whim/t benefits will wrw't‘es, lhe mam/mire for which n
Incurred e/i/ire/yfrnm (he ('umttlidulctl Film] ii/lhe Slate. In the individuals residing in
[he Stall: u/ (/llur I’rui/exh xiii/1g,«1m/huurax a .wltr identifier. mid/hr miller-x L'ulmecled
[herewith and incidental l/it'l‘z‘ltl.

ll Iblllzlilzlchllilchtl iii the Sixty—eighth Year of the Republic oflndia as

follows: -

|. (I) This Act may be called the [lttar I’ritdesh Aadhnnr (Targeted Delivery of stinri title.
Financial and Other Sllbxidlcs. Iieuel‘its nnd Services) Act, 2017; 3:11:3‘51mm(2; it extends to the whole orUttur Prndexti.

(3| It shall come into force on such date as the State Government may. by
notification in the (lice/la. appoint: and different dates may be appointed for different
provisions ot'tbis Act and any reference in any such provision in the commencement of
this Act shnll be construed as it reference to the commencement ofthttt provision.

Z (I) In this Act. unless the euntexi otherwise requires, -

mmmm
(u) "A‘ddhuur number" means an identification number issued to an

individual under section 3 ufthn (‘entml Act;

(/7) "Agency of the State Government" means any authority in body
e<tfll7llsll€d nr constituted by any Central or State law in the State or Ullztr
l’rtldcslt including. the local bodies, nnd any other body owned and Controlled bythe State (inveniment iiiid includes the bodies whose composition itntl
tldtiiiilisti'tttinti tut: predominantly controlled by the Suite Government;

(:7 "eiiithcnti itioii" meam the process by which the Andliuar number
along with demographic intbruitltiun or biometric information titan individual
is submitted to the (‘enll‘rtl Identities Dina Repository for its verification and
such Repository verllics lllt.‘ correctness. (Ir the luck tlicleol'. on llic busts of
mliuumtttul rtyitllithlc ttitll II.

(in “limit-iii" litmus nny advantage. gin. rewind, rcliet' nr payment. in
cash nr lnnn. mount-ti It) nn Itidlviduul til group ul'indivtdunls‘ tlnd includes
such othei belietitn {to may be notified by the tie (iuverniiiem. from time to
time:

(u) "biometric iiil‘oinitiiion" means photograph. linger print. Iris semi. or
such other biological titiribtites nt‘tin individual specified by the Central Act;

m nr- lh‘
l/l '('eiilriil Ant" means the Andhnat ( l'aigetetl Delivery oiI'innncial andi" “’1“

unit-i sunning. Hunt-tin irnil stivicesl /\L‘I. Into.

“7' Kl‘ll nilnnn .nrr wt “WW“, mini“
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Pruol'ul' A nun.

number He in»

rm receipt ui

cennill summon».

benefits and

turned. elt;

Nollfylng
Schemes by
Slt'lk: Goventntcnl

Applicuiinn nl

Charm-rs ill

and VI of

Act in he lll

fldtlnlnn and Wm

in damnation ol

anv other Int»

i’rtvltcllun ul

flC|I0lI taken

in good tnni.

(g1 "(‘eiitrzil identities Dena Repository" Inettns ii i-cntinliucil dillnbnse in

one or more locations containing all Aildhuar numbers issued to Atidltitnl

number holders along with the corresponding demographic lnltlrtnimoit and

biometric internintiun ofstich iiidiviiliiiils and other information related thereto:

(/1) "Consolidated Fund" menus at Consolidated Fund of the Stale ill

llllar l’rzidesh:

(i; "demographic information" includes inlbrinittinn relating It) the

name. dale ul'hiith. address and other relevant inlornwtion ol'ztn individitul it»

per the prevlstons of Centml Ael. bttt shrill nut inelttde race. religion. caste.

trihc. ethnicity, language. records til'enlitlemeiu. income or inedi al history.

0‘; "enrolment" nteans the process In etilleel tiL'mOgl'i’lplnL' unit bimilcltit‘

iiil'nt'nuition from individuals by the enrolling agencies {or the purpme of

issuing Attdhaar number to individuitl its provided under the Central Act:

'

tiince
(Ir) "service”nieniisnny provision. l' illty.tlti|ityoriniyolhera

provided in any l'urni to an lndividiiitl or A group of individuals imd includes

such other servi
'

may be notified by lllt: State tiovcrninent.

(U

appropriittion. in cash or kind. to flu individual or a group of individuals rind

includes such other subsid . as may he notified by the Suite Government. “'01“

time In time,

Ibsitiy" nicam any for." of mu, Stlppm'ti grant. subventioii .u-

(2) Words and expressions used in this Act but not defined hereinubmie shall

have the same meanings as respectively assigicd to them under the Central Act.

3. The Slnic Government in. as the is: may be. illty Agency or the Slate

(iovemment, may, for tlte purpose ofeslablislting identity ul’an individual as it condition
For receipt ol‘a subsidy. benefit or service for which the expenditure i incurred entirely
by way ofwithdrawztl from. or the receipt therel'mtn forms pun Dill“: Consolidated l‘iiiitl
ofthc State. or any hind set up by any Agency ofihc State Government. require thui such
individual undergo authentication. or furnish prnorof possession ot'Aiidhatu' number or.

iii the case ol‘ an individual to whom no Aadhnttr number hats been assigned, such

individual makes tin application for enrolment :

Provided that, till such time an Aadltnur number is not
'

signed to un indivuluiil.
the individual shall be ol'l'ered alternate and viable IIlL ns ofidentil

the subsidy, benefit or service.

iuiun l'ut‘ delivery ur

4. The State Government shall. within it period ol‘tltree months from tlte dute ol

commencement urtliis Act, and thcr iner, from time to time, notify the list of schemes.
subsidies. benefit or setviecs for which such authentication or proof is required under
section 3.

5. The pmvismns of Chapter III and Chapter VI of the Central Act \lldll

mil/LIHX ”Imam/l." apply to authentication under this Act,

6. The prov't tins of this Act shall he lll addition to. and not in

dcrttga on of. the provisions ofaiiy other low for the time being, in fut

7. No suit. prmcculiun or other legal pruceeding shall tie against the Suite

Government or any officer. or other employees of the State Government for anything
which is in good faith done or intended to be done under this Act or the rules made
lltcreunder,

w: iiiui .uiim.n..n.x71»i« l).tt.lirnillmihnliililt‘i
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x. (I) lite \late (invet'tttltent may. by notification in the (ill:('lI£'. mute l’ttwtrlntmllr

rules to carry out the provisions oftltis Act. Na

(3) In paniettlur. and without prejudice to the generalil) oftlte foregoing pout-t.
such rules may provide for all or any oftlte following ntattets. namely: -

(u) specifying the manner ul‘ use of Aadhaar rttnnher for the purposes of

providing ttr ‘dVe Ilg of various subsidies. benefits. service.» and other litu'peses
for which Attdhaar number ma) he used.

(It) any other matter which is required to he. or Inn) he. specified. or ttt

respect nl which provision is to he made by rules.

(3) liver} rttle made under this Act shall he laid. as soon as may he. alter

it is made. before each Ilttttse uftlte State Legislature. while it ts itt session fot a

total period ul'tltirt)‘ days which may be eotttprised itt utte se, ion or iii ttvn ttr

more sttece 've se,

laid or the sc

making any ntodili ttion iii any rttle or both Houses agree that rttle should not be

tttade. and not 'v the 'thC ion tt) that effect iii the (insane. tlte rule sltztll. from

m
. tttd if. hefore tlte expity ot'tlte session itt which it is so

\n or e; “3‘ immediately following. both Houses agree itt

the date nf publication of such uuti

form or be of no el'fe t. as the e _ may he: however, that any such modification
et annulment shall be without prejudice to the vatidtt) ul'attything pt‘evtottsl}

ion. have effect only itt sneh modified

dune Ul' omitted to he done under that rule.

9. (l ) ll‘atty dilliettlty nti

tlte State Government may. as tie

Gazer/r, make \llcil prev

which appears to it to he nee

difficulty:

itt giving effect to the protisinns dftltis Aet. plum." mm...
'

by an ttl'tlL‘l' ptthlisltcd iii the llllTwIlltvon HI

tott not inettnst cut with tile provisions ol’tltis Act.

or expedient fut the purposes ofrcntoving the

I’rtivided that. no such order shall be made alter the expity of the period ol'ttt’o

ycdts front the date ol‘eonnneneetnent ortttis Act,

(2) livery order made under sllh-SCCllUfl (I) shall be laid. as soon as may

be, after it is made. before each [louse tifthc State Legislature.

‘A l'L‘M lZN'l' 0|“ ()BJF S ANl) I(l‘,/\. ONS

llte correct identification of targeted beneficiaries for delivery of val'luns subsidies. benefits.

services. grants. \vuues and other Social benefits schemes which are funded from the consolidated fund ot

the State of Uttttr I't'adeslt is critical to the effective impletttentatiult of these programs. Such correct

targeting in programs would t" . e complete coverage for certain categories ot persum such as wumen.

children. .tennn‘ t'lll/L‘IlS. persons with LilS’dblllllOS. migrated. unskilled and unargnnised workert and

nomadic lrihes, ele A credible ,yslcm to authenticate the identity ofbettel'tciariv) Wtrtlld fnr|ltcr ensure that!

the snbsid ‘s. benefits and SCI‘VlL s reach to the intended benetieiat ies

'llte Gnvertunent of India has enacted the Audltuar t'l' reeled Deliver). nl l‘lllllltclal and utlter

Subsidies. Benefits and set'vtces) Act. ZOlft for delivery of various subsidies, benefits. services. grants,

wages and other sucittl henelit tchcntes which are funded front the Consolidated Fund of India. A: per-

section 57 (tl‘tlte stud Aet. it tines not prevent the use ut‘Aadltaar number fur establishing the identity ofztn

individual for any purpme h) the State Government. Accordingly. it is required to have State’s own Aet

I’er linklllg the use of Aadhartr identification for delivery of vatiotts subsidies. benefits. services grants.

wages and other social benefit schemes which are funded limit the (In 'ulidatetl fund oftlte State ut tlttnr

l’mdeslt.

v- urn uttm... wt «nit l'ltttlttttlltmlntltt‘tltt
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In Vch 01 [MC above il liilfi been decided [0 make Ll law 10 pmvidc for. us a good :JK‘IVCl'lHlHLC

Incasure. cl'licicni. li'unspm'unL and in . ~1cd Llclivcry nl'snbmlieg henclils aml services, ilic mpcndiiuru I'm

which IS incurred entirely from ilic (. nsolidnlcd l’nnd nl'lhc. ale. In ilic individuals residing in lhc State

of Utmr l‘radcsh using Aadliuar as a sole idcnlilicr‘ and For innitcrs colilicclcd ilicrcwill’i mid incidcnlzil

thereto.

The Ulmr Pi'udesli Aadliziur (Targeted Delivery of Financial and Other Subsidies, Buiicfils and

Services) Bill. 20|7 is introduced accordingly.

By order.

VIRENDRA KUMAR SRIVAS'I AVA.

I’mmukh Sac/iii:

Lilowazi‘odlo uolllo 792 «Mira (la-151) 2015 (2493) 509 ulnar rlElxl‘IEYQ/L‘l/Qll‘lflld)l
lllnwiuyiomo will) 15:1 um {ennui 20154249477300 ufliux~(w2g-v/1‘i/sxmre\c)I

in» mm ullniuxnmx 2w mmmimiwuium


